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LOK SABHA DEBATES

LOK SABHA

Monday, August 20, 1990/ Sravana 29,
1912 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chairj
ORAL ANSWERS TO QUESTIONS

[English)

Memorandum from Kendriya Vidyalaya
Teachers

*143. DR. SUDHIRRAY: Willthe PRIME
MINISTER be pleased to refer to the reply
given on 16 April, 1990 to Starred Question
No. 451 regarding transfer of teachers in
Kendriya Vidyalaya Sangathan and state:

(a) whether any probe has been made
on the points detailed in the memorandum;

(b) if so, the details thereof; and

(c) the outcome of the probe and the
action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a)to (d). A statement is laid on the
table of the Sabha.

STATEMENT

Transfers and postings of teachers in
KVS are done as per Guidelines approved
by the Board of Governors. The transfer
guidelines for the academic session 1989-
90 (1.5.89to 30.4.90) were approved by the
Board of Governors at its 52nd meeting held
on 27.12.1988. In the light of these transfer

Guidelines, the Sangathan had drawn up
detailed operational guidelines for the aca-
demic session 1989-90, with the approval of
the then Chairman, KVS.

The Guidelines specify, inter alia, the
priorities which will be observed while effect-
ing transfers. The priorities for 1989-90 were
as follows:

(i) Transferon administrative grounds.

(i) Transfer on grounds of serious ill-
ness requiring treatment away from
the place of posting.

(iii) Transfersof spousesforjoiningthe
family and similarly transfers of
unmarried girls to a place of their
convenience.

Thetransfer guidelines were elaborated
by the Sangathan in the form of operational
guidelines as mentioned above. The priori-
ties cited above were elaborated in the
operational guidelines as follows:

(1) Transferoncompelling administra-
tive and compassionate grounds.

(2) Transferofteachingstaff (PGT and
above) who have completed three
years in the North East Region
(excluding those recruited in 1984
specially for this Region).

(3) Transfer of teachers who have
completed three years at the Hard
Station as specified by KVS.

(4) Transfer for reasons serious ill-
ness requiring treatment away from
the place of posting.

(5) Transfer of spouses for joining the
family.

(6) Transferof unmarriedgirlsto places
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of their convenience.

(7) Cases not covered in (1) to (6)
above,~—general category caseson
completion of 3 years tenure at
present place of posting.

The transfer guidelines may be seen at
Annexure-| and the Operational Guidelines
at Annexure-Il.

As stated in the House in reply to sup-
plementary questions to Starred Question
No. 451 answered on 16th April, 1990, there
were 181 cases in which transfers of teach-
ers were ordered under the specific direc-
tions of the then Chairman of KVS. The
matter has been locked int in pursuance of
the assurance given at the time. The rele-
vantfacts have been ascertained by the KVS
and are given below:—

The 181 transfers were ordered against
clear vacancies i.e. without displacing any
other teachers by the then Chairman of the
KVS, on the grounds that they involved
"extreme compassion and compelling ad-
ministrative exigencies”. On further exami-
nation of the records available in Kendriya
Vidyalaya Sangathanthe grounds mentioned
by the applicants for seeking transfers could
be identfied as follows-

(a) On spouses grounds 47
(b) Unmarned girls 08
(c) North-Eastern Region/ 04

Hard Stations
(d) General Category cases 18

of the 181 transfers ordered by the Chair-
man, KVS, 13 orders were subsequently
cancelled on the request of the teachers
concerned including 3 cases where vacan-
cies were later reported to be not avialable.
Regarding the reasons for transfer in the
remaining 91 cases, no further details are
available in the records of the office of the
Commissioner, KVS.

The number of transfers effeted durin
the last two years alongwith the total number
of employees is also given below:—

AUGUST 20, 1990
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.NO. Details O - -

teachers

No. of teachers 22,874 24,528
No. of applications 2,120 3,365
transfer

Transfers effected 458 923
(Till 20.12.1989)

M

3)

(4)

(5)

(6)

ANNEXURE-|

GUIDELINES FOR TRANSFER OF

TEACHERS 1989-90

The general policy will be not to
transfer teachers including Princi-
pals frequently. The normal trans-
fers will be effected only for organ-
isational reasons or on request or
on medical grounds.

There will be no fixed tenure after
which it may be necessary to trans-
ter ateacher /Vice-Principal/Princi-
pal Education Officer/Assistant
Commissioner.

Transters will be made ahter offer-
ing promotions every year.

Transters will generally be effected
during the summer vacations.
Transters will not be effected after
31st October.

Transfers will be made keeping in
view the number of vacancies
expected 10 be filled up by promo-
tions and direct recrutment.

Transfers will be effected by ob-
serving the following priorities"—

(a) Transfers on administrative rea-
sons.

(b) Transfers for reasons of serious
illness requiring treatment away
from the place of mesting.

(c) Transfer of spouses for joining
the family and similarly transfer
of unmarried girls to a place of
their convenience.
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(7) No request for transters will ordi-
narily be entertained unless a
teacher has completed three aca-
demic session except in the cases
mentioned in (6) above.

(8) PRTs, TGTs and other category of
teachers in the identical scales will
not normally be posted outside the
region in which they were selected.

(9) Teachers of all categories on ap-
pointment will be posted as far as
possible to schools in the interior
areas.

(10) Subject to availability of vacancy,
PGTs/Vice-Principals/Principals/
Education Officers/Assistant Com-
missioner on promotion orondirect
recruitment will be posted to a dif-
ferent State than the one where
they are posted, or are domiciled
as the case may be and he/she will
normally not be moved out of that
state for atleastSyears unless there
are compelling reasons.

(11) PGTs/Vice-Principals/Principals/
Education Ofticers/Assistant Com-
misioners who have 3years or less
to retire would to be posted out on
promotion/direct recruitment if al-
ready working in home State, sub-
ject to availability of vacancies.

(12) Teachers/Vice-Principals/Princi-
pais postedto hard stations as iden-
tified by the department of Person-
nel would be given station of their
choice subject to availability of
vacancies after completion of 3
years stay at the hard station. This
would be, however, not applicable
to teachers specifically recruited
for North-Eastern Region.

(13) No transfer TA will be paid for re-
quest transfers on whatever
grounds unless the teacher has
completed five years in his existing
place of posting.

ANNEXURE -l
OPERATIONAL DETAILS OF TRANSFER-
GUIDELINES OF TEACHING STAFF
FOR 1989-90

The operatfonaldetallsoftransfer-guide-
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lines of teaching staff of KVS for 1989-90, as
discussed in a meeting with PS to MOS and
Commisioner, KVS on 15.5.89 are listed be-
low:

Board of Governors of KVS in its 52nd
meeting held on 27.12.88 approved guide-
lines for transfer and posting of teachers,
Vice-Principals and Principals. Under these
guidelines transfers are broadly categorised
under two heads:—

A. Transfer in public interest.
B. Transfer on request.

A. Transfer in public interest.

Under the category, following types of
transfers are contemplated.

(i) Transferoncompelling administra-
tive and compassionate reasons.

(i) Transfer of Post graduate teach-
ers, vice-Principals and Principals
who have completed three years in
North-Eastern region (comprising
the States of Assam, Meghalaya,
Manipur, Nagaland, Tripura, Arun-
achal Pradesh and Mizoram). This
is in accordance with the Govern-
ment of India Policy. (this, how-
ever, excludes PGTs, TGTs and
PRTs recruited especially in 1984
for North-East region).

(iii) transferofteachersivice-Principals/
principals who have completed
three years at a hard station. Three
years to be reckoned from the date
of joining the hard stations. (Hard
stations as identified by the earlier
KVs Committes, asthe Department
of Personnel does not maintain such

a list).
B. Transfer on Request:
The guidelines approved by the BOG
provide the following:
(a) Transfer for reasons of serious ill-

ness requiring treatment away from
the place of posting.
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Transter of spouses for joining the
family and similarly transfer of
unmarried girls to a place of their
convenience.

Iin order to implement the above, the
following hierarchy of priorities and details
are suggested. —

(i)

(if)

(@)

(b)

Transfer on serious illness requir-
ing treatment away from the place
of posting. Underthis head we may
give consideration to cardiac prob-
lems, paralysis, renal failure, can-
cer, TB, etc. and may include cases
of physically handicapped requir-
ing medical treatmentattention.
However, only these cases of physi-
cal handicap may be considered
where the handicap has developed
after joining KVS. The listis illustra-
tive only and not exhaustive. The
medical certificates in support of
serious iliness should be from CMD/
Civil Surgeon of Distt. hospitals or
from Medical Superintendents of
Government hospitals or Head of
Hospital attached to medical col-
leges/institutions or from CMO of
project hospitals for project schools/
officer incharge of Defence Sector
hospitals for Defence Sector
schools. While transferring, the
point to be considered would be
facilities for treatment not available
at the existing station and their
availability at the station where
transfer is requested. No minimum
stay at a particular station may be
required for considering such re-
quests.

Transfer on spouse basis:
Under the aforesaid category fol-
lowing hierarchy is suggested:

Spouses of aKVS employees. This
is suggested as it will ensure smooth
functioning of the Vidyalayas.

Spouse of a Central Government
Detence department employee and
the employee of the Autonomous
bodies and the undertaking of the
Central Government and spouses
of State Governments and under-
takings of State Governments, the
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length of stay at the existing station
being the determining factor.

(c) All other spouses.

(i) Transfer of unmarried girls to a
place of convenience. Minimum
stay of one year at the existing
station may be required for consid-
eration of transfer. (i.e. for spouse
cases/cases of unmarried girls).

(iv) Transtfer of Principals/Vice-Princi-
pals/PGTs who have less than 3
years to retire. No minimum stay at
aparticular station is required. This
is suggested because guidelines
provide posting a promotee to the
same place if promoted withinthree
years of retirement.

The otherimpurtant part of the guide-
lines is the sequence to be followed in effect-
ing postings and transfers. In this connection
para 3 of the guidelines lays down that
“Transfers will be made after offering promo-
tions every year”.

From the above, the following sequence
of promotional postings, transfers and post-
ing of directly recruted teachers, Vice-Prin-
cipals and Principals follows:—

(1) Promotional postings in respect of
teachers promoted as TGTs, HMs,
PGTs and Vice-Principals may be
done first. Similarly the vacancies
of Principals are to be filled first by
offering the posts of Principals to
the promoted Vice-Principals.

(2)(1) Inter-regionaltransfers of teach-
ers of all categories, Vice-Princi-
pals and Principals.

(i) Intara-regionaltranster of teach-
ers of all categories.

(3) Posting of directly recruited teach-
ers and Principals.

May kindly see the above operational
details of transfer guidelines for formal ap-
proval, so that steps are taken to implement
the same accordingly.

A separate note regarding time-sched-
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ule of direct recruitment/promotion of post-
ing of teaching staff, determination of staff
strength, as discussed with PS to MOS and
Commissioner, KVSon 15.5.89, is being put

up.
Sd/-
(D.R. Nangia)
16.5.89

May kindly see for any further directions
from MOS
Sd/-
(L.R.Mal)
16.5.89
MOS

The proposals from NSP-1 to 3 are
approved subject to the following observa-
ions:—

. The words ‘“including death of
spouse” occuring in A (i) at NSP-1
may be deleted.

il. InB (i) at NSP-2, sentence may be
added to the effect that only those
cases of physically handicapped
will be considered wherein the
physical handicap has developed
afterthe employee has joined KVS.
Accordingly, any handicap which
existed before a person joins KVS
should not be made a ground for
seakingtransfer. Inthesameclause
the Certificate from the Head of the
Hospital attached to Medical Col-
lege/Research Institution should be
made acceptable instead of requir-
ing the Cettificate from the Head of
the College or the Research Insti-
tution.

Sd./-
(L.P. SHAH)

Sd./-

(Y.N. CHATURVEDI)
30.5.89

KVS

DR. SUDHIR RAY: Sir, last year, a
large-scale illegal and irregular transfers were
made in regard to teachers in Kendriya
Vidyalayas. Now, this has been reported.
The Additional Secretary, Shri A.S. Gopalan
himself noted this thing. But the Minister
concerned forgot that advice and he is going
on transferring many teachers. Now, the
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Minister himself assures that he would be
looking into this matter. | would like to know
from the hon. Minister whether there was a
probe into this illegal transfer and what is the
result of that?

SHRI CHIMANBHAIMEHTA: Sir, there
was a promise or an assurance that the
matter will be looked into. Now, whether you
call it a probe or looking into, it depends on
the situation. Prima facie we have looked
into this and then if there is a necessity that
probe can be done if required by other agen-
cies also, we have looked into the whole
thing and we have found that certainly some
irregularities have taken place and there
were certain transfers, around 181, which
were ordered by the then Chairman himself
and, looking to the record, it seems that 77
transfers may be considered eligible. But
there were 31 remaining cases of transfer
about which there is no detailed record
available except that names were sent by
the then Chairman to the Sangatan. The
reasons were given as compulsory grounds:
and compelling administrative reasons. But
there were no applications form these per-
sons at all and therefore we considered that
whatever is available first should be put.

DR. SUDHIR RAY: Sir, the JCM has
been called to meet on 22nd of August and
the hon. Minister promised that the repre-
sentative organisations of the teachers would
be asked to join the JCM. So, | would like to
know from the hon. Minister now, whether
they would be asked to join the JCM.

SHRI CHIMANBHAI MEHTA: Sir, we
have told the teachers; organisations that
we were prepared to discuss and consult
with them and therefore, some steps are
being taken. There are three or four organi-

sations, not only one. But things are not
moving. Even then, to sort out the whole
thing, we have requestedtheir office bearers
like President and General Secretarytocome
andtalk with our officers on alithese matters.
We want their cooperation on transfer guide-
lines also because it affects them and it is
basically their question.

[Translation ]

PROF. PREM KUMAR DHUMAL: Mr.
Speaker, Sir, | would like to bring it to the
notice of the Hon'ble Minister that inspite of
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clear cut guidelines in respect of the transfer
of a KVS employee, some cases have come
to our notice that when the spouse of a
woman teacher working in a Kendriya
Vidyalaya is transferred, she is not trans-
ferred to the place of her husband’s posting
for long, say even upto one year. Also at the
time of next transfer the Ministry comes out
with the argument that she has not yet
completed the period of 3 years' stay. |
would, therefore, like to know fromthe Hon’ble
Minister whether he proposes to issue direc-
tions to the Ministry that the spouses of army
or air force officers should also be trans-
ferred to the place of their husbands’ posting
at the earliest so that they can live together.
Inthe second part of my question | had asked
whaether the representations received by the
Ministry from those posted in the North-East
region will be sympathetically considered on
a priority basis by them.

SHRI CHIMANBHAI MEHTA: Mr,
Speaker, Sir, | admit that the issue of trans-
fer of a woman employee to the placse of her
husband’s posting is very delicate and it
should be sympathetically considered and
they should be given an opportunity to stay
at the same place. It is our policy alsoto post
them at the same place at the earliest.
However, a Kendriya Vidyalaya should be
there at the place, where the husband has
been transferred and a vacancy should also
be there in that school, otherwise it becomes
very difficult to post them at the same place
and the case gets delayed. But it is our policy
not to separate them for long and let them
live together at the earliest. In 1984, we paid
attention to the people posted in the North-
east region. Posting in the north-east region
is not considered as transfer. But in other
cases the people are required to complete
the period of three years' stay. People do not
want 1o be posted in the north-east region as
it is atribal area and there si no social life. In
such cases even the 3 years' period is not
completed, and pulls and pressures from
VIPs are broughton us fortransfer. However
we try to consider their cases sympathat-
cally.

SHRI JANARDAN TIWARI: It is a seri-
ous matter and Is related to my State...

MR. SPEAKER: Please take your seat.
All your questions are always very serious.
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SHRI LOKANATH CHOUDHURY:
These questions were raised in this House in
April last and now the Minister says that
there are some cases where the guidelines
have been violated. In majority of the cases,
guidelines have been violated. | want to
know whether the Minister is only “looking
into it* as we generally get such reply, and
not taking speedy action to correct it if the
guidelines are violated. What are the difficul-
ties in correcting them?

Is it a fact that there are persons within
the organisation who are not allowing them
to take any action or creating complications
to carry out the necessary correction, or the
Minister himself is unable to do it?

SHRI CHIMANBHAI MEHTA: This is a
right suggestion because the list was sent
without reasons, without applications and on
telephone, orders were given and carried
out. We willformulate guidelines and amend
some of them and we are meeting on 22nd
of this month. Such requests from the Minis-
try or such orders or instructions should not
be carried out unless the Minister himselt
takes the responsibility to write it down in
such an exigency. But the application must
follow. Otherwiss, it is for the officers to carry
it out or not. | personally feel that even if
Ministers give oral orders, at least the offi-
cers must have that much courage to put it
on the file that it is not the correct instruction,
f that violates the guidelines. Now that is not
available here. t may be the old practice of
the last 20 years. Perhaps these coura-
geous officers should put their views on the
file. We do not encourage such things.
Therefore, in this House, | am committing
that we tell our officers that kindly write down
the instructions and tell us about the right
procedure so that such mistakes do not
occur. This has to be correctly mentioned.

SHRIK.S. RAO: The hon. Member who
preceded me has already out a question to
certain extent. | wish to have the attention of
the hon. Prime Minister also.

We have been promising a lot of things
to the women in this country. But even yes-
tarday | read in the newspaper, in the com-
partment three post-graduate girls had been
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raped by eight anti-social elements in the
train itself. | am not finding fault with any-
body. Such is the case, in spite of our prom-
ise that we are going to give 30% reservation
in Parliament, this and that.

The hon. Minister himself saysthatthere
are guidelines existing not only nowbut even
earlier also that whenever a spouse, particu-
larly lady is posted to a different place, her
transfer to the place of her husband should
be given priority. It is our experience even as
Members of Parliament that when it is re-
ferred to the concerned Ministry, including
the Ministry of Human Resource Develop-
ment, for years, no action has been taken.
The spouse is suffering very badly socially
by being away from her husband for years,
and economically by having a separate family
elsewhere whichthey cannot afford. I wishto
know from the hon. Minister and the Prime
Minister in specific terms and not just gen-
eral guidelines. “As far as possible” should
not be there. | wish to have tfrom the hon.
Minister a clear cut guideline not “as far as
possible™ and also from the Prime Minister,
to consider all those ladies who are working.

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): The attempt is
as “near as possible” but not "as far as
possible.”

SHRI K.S RAO: | want a ciear cut an-
swer. | can understand their inability to post
where the women employees are in large
numbers in that particular line. But, in educa-
tion particularly the teaching profession is
one where we can encourage women In
good number to come 1o that line. The best
incentive or initiative is not reservation. if
confidence canbe infused among the women,
that they will be posted where their hus-
bands or family are living, that itse!f 1s a good
encouragement. | request the hon. Prime
Minister that wherever such case is referred
by Members of Parliament at least, it should
be immediately effected and ladies should
be posted at a place of their choice, particu-
larly where their husbands are working.

SHRICHIMANBHAIMEHTA: Thelarger
part of the observation is such that no one
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would disagree with it. The question is of
availability of vacancy in the station where
the spouse is stationed. The moment we get
the vacancy, we will consider that case on a
sympathetic ground and also on a priority
basis. There is no harm in accepting the
suggestion. This is correct.

PROF. SAVITRI LAKSHMANAN: |
myself am an employed housewife. | know
the problems of employed mothers. | am
very happy the Prime Minister is also here to
know the problem. | am sorry to notice that
there is no provision for the employed moth-
ers with small kids in considering thetransfer
cases. My humble question is willyou please
consider the cases of employed mothers
with small kids so that the children will feel
the care of the mother. There is provision for
unmarried girls but there is no provision for
employed mothers. The cases of employed
mothers are not being considered.

SHRI CHIMANBHAI MEHTA: | agree
with her observation.

[Translation )

SHRIJANARDAN TIWARI: The reply is
not correct. There is still a lot of corruptionin
this regard. Shri Laliteshwar Prasad Shahi
who hailed from my State, was formerly
Education Minister. During his tenure, 181
persons were illegally transferred after tak-
ing bribes. | would like to know whether it is
a fact or not? It is the height of corruption.
These transfers have been done illegally.
Besides this, is it also a fact that there have
been such cases of transfers even in my
State.

MR. SPEAKER: Are you asking about
the Kendniya Vidyalayas only?

SHRI JANARDAN TIWARI: Yes, Sir.

SHRI CHIMANBHAI MEHTA: Mr.
Speaker, Sir, if there is a specific complaint
or a specific case, we will look into it. But
unless there is a specific complaint, it is very
difficult to do anything in regard to these 181
cases. (Interruptions)
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MR. SPEAKER: The hon. Minister is
saying that specific cases, if any, may be
brought to his notice.

[English}

SHRI BALGOPAL MISHRA: One spe-
cific case has been brought to your notice.

SHRI CHIMANBHAI MEHTA: The hon.
Member is saying that one specific case has
been brought to notice. | will go into the
record and definitely look into that matter.
That will also be taken into consideration.

Forest Cover

*144. DR. VENKATESH KABDE: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) the extent of geographical area
covered by forast or vegetation in the coun-

try;

(b) whether it has declined or increased
in the last five years;

(c)ifthe area has declined the causes of
decline in vegetation cover during the iast
five years in the country; and

(d) the steps taken to restore the proper
land and forest ratio in India?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTRAY): (a)to (d). A statement is laid on
the Table of the House.

STATEMENT
FOREST COVER IN INDIA

(a, Accordingtothe studies conducted
by Forest Survey of India using
Lands at Imagery, the extent of
forest cover in the country during
the period 1985-87 was 64.01 mil-
lion hectares.

AUGUST 20, 1990

Oral Answers 16

(b) Thoforest cover has declined from

()

(d)

64.20 million hectares in 1981-83
to 64.01 million hectares in 1985-
87.However, the area underdense
forest cover with a crown density of
over 40% has increased from 36.14
million hectares to 37.84 million
hectares.

The causes of decline of forest
cover are.—

(1) Higherdemandforfuelwood and

timber due to increased popuia-
tion.

(2) Overgrazing leading to degrada-

tion of forest land.

(3) Requirement of wood based

industries.

(4) Insufficient financial outlays for

regeneration of degraded forest
land.

(5) The problem of shifting cultiva-

tion in tribal areas especially the
North-Eastern Region.

Steps to restore proper land and
forest ratio in India involve fores!
protection measures and massive
afforestation. These include:—

(1) The National Forest Policy, 1988,

lays more emphasis on conser-
vation of forests. There are spe-
cilic provisions for protection of
forests from grazing, fires and
encroachment.

(2) Forest (Conservation) Act, was

amendedin 1988to make it more
stringent.

(3) A Centrally sponsored scheme

is under implementation to help
the States for development of
infrastructure for protection of
forests.

(4) Alternative sourcesof energy are
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)

(6)

7)

(8)

(9)

(i)

(iii)

(i

(
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being developed to replace fuel-
wood in domestic and commer-
cial sectors.

Wood is substituted by alterna-
tive materials in packaging, rail-
way sleepers, building construc-
tion, furniture etc.

Import Policy fortimber has been
liberalised.

Fiscal incentives are given to
industries using wood substitute
raw materials such as agrowaste
etc.

Efforts are being made to control
shifting cultivation.

Guidelines have been issued to
State/UT Governmentsfromtime
to time for protection of forests.
Some of these guidelines are as
follows —

(i) To avoid felling of natural for-
ests and where such feliing
are inevitable for restoration of
crop or other silvicultural con-
siderations, it should be re-
stricted to area not exceeding
10 hectares in the hills and 25
hectares in the plains.

Tobanfelling inthe hills above,
1,000 metres, atleast for some
years.

To identify critical areas in the
hills and mountains which
require protection from felling
of forests and need immediate
vigorous afforestation.

v) To set apart 4% of the geo-
graphical area as protection
area like wildlife sancturies,
national parks, biosphere re-
serves etc.

v) Special guidelines have been
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issued for regulation of saw
mills.

(10) Steps taken for afforestation
include:—

(i) Restructuring of Wasteland
development Programme.

Involvementof village commu-
nities for reafforstation of de-
graded forest land on usufruct
sharing basis.

(ii)

Encouragement to private
farmers/voluntary agencies in
afforestative programme.

(i)

Programmae of reafforestation
of degraded forestland in the
Eighth Five Year Plan

(iv)

DR. VENKATESHKABDE: Mr. Speaker,
Sir, you wil agree with me that the decrease
of the forest cover is a very serious national
problem. Experts have opined that if the
forest cover comes to below 11 per cent of
the total geographical area, a civilisation
may completely be wiped out. We have
‘made all-out efforts. We enacted the Forest
Conservation Act, 1980 and we againtriedto
make it more stringent in 1988. There is the
National Forest Policy of 1988. All these
efforts have been made. But | wonder what
has beenthe result of these efforts. If we look
at the figures which are given by the satellite
imagery and by the Forest Survey of India,
we find that between 1981 and 1986 there
has been a net decline of the forest cover of
47675 hectares per year. These are the
Government figures which | am quoting.
One finds that whatever significant gains
have been made, they have been made only
in two State areas i.e. in Punjab and then in
Sikkim, As far as Union Territories are con-
cerned, it is a very small area with positives
gain. But there has been a net decline in the
forest cover, particularly in some States. For
example, in the State of Gujarat, the decline
of forest cover is 14 per cent; is Haryana, it
is 12 per cent...
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MR. SPEAKER: Please put your ques-
tion.

DR. VENKATESH KABDE: | am com-
ing to the question. These are the State
which have done poorly in spite of the efforts
that have been made. | want to know the
reasons in this regard. In spite of all these
efforts why havethese particular States done
poorly? What are the efforts of the Govern-
ment in making these States increase the
forest cover? As far as these States are
convergent, the forest cover has decreaseg
in spite of the best efforts. Now, what steps
are going to be taken by the Government to
see that the forest cover increases there.
This is my first question.

SHRI NILAMANI ROUTRAY: Sir, tis a
fact that the forest cover has decreased.
According to the standards laid down by the
Forest Policy of our country, the forest cover
should be one-third of the geographical area
of our country. lf we take that into considera-
tion, it is far less because our geographical
area is 329 million hectares. If we take this
into consideration and the standards pre-
scribed by the Forest Policy, it wouldcometo
about 110 million hectares. As against that,
our recorded forest area now is 75 million
hectares. The actual forest cover, as sur-
veyed by the Satellite imagery, is 64.20
million hectares. Therefore, there has been
a decline in so far as the forest cover is
concerned. After the enactment of the For-
est Conservation Act of 1980, the situation
has considerably improved. As against the
period beginning from 1951 to 1980 the otal
loss of forest due to diversification is about
four million and thirty three thousand hec-
tares. After this, it has come down, as stated
by the hon. Member. Annually, it has now
come down to 44,000 hectares. Therefore,
the improvement is quite visible if you com-
pare it will earlier period. Now, efforts are
being made in various sectors to see how to
improve this degradation of the forests. So
far as Wasteland Development Board is
concerned, it has taken up the work of affor-
estation in wide areas through various State
Government agencies and also with the help
of foreign aids, they are trying their best to

AUGUST 20, 1990

Oral Answers 20

recoup this. So, this is the position.

DR. VENKATESH KABDE: Regarding
my question, “why certain States are not
doing well”, that has not been answered.
However, | will proceed with the second
question. In spite of all the efforts, why is our
forest cover not increasing? One may bring
in the factor of population expiosion. Qur
hon. Minister might say that this does not
refer to his Ministry. But this is the most
important factor. Our population has in-
creased and, therefore, our need for fire
wood has increased and the wood required
for housing has increased. Therefore, there
is a greater premium on forest. This is a very
serious situation. We are trying to make
alternative sources of energy available to
the people; we are trying to make available
the substiution for wood and aiso the impon
of timber. But what { would like to know from
the Minister is, what is the effect of all this?
These are very good measures. But they
seem to be in a very small measure. For
example, substitution of wood and all these
efforts are made only in the cities. | think,
may be some subsidy needs to be given.
Therefore, what effort the Government s
making for that? Are we providing alterna-
tives in the form of solar energy or substitu-
tion of wood. What efforts have been made
and what are the results achieved?

SHRINILAMANIROUTRAY:Sir, 1agree
with the hon. Member that it is a fact that
increase in population is teling much upon
the protection of the forest. We are trying our
best to provide alternative source of energy
sothat fire wood that is being brought stealth-
ily from the forest can be stopped and for that
also we are encouraging solar energy. The
Energy Department are also giving subsidy
so far as this solar Chulha is concerned.
Therefore, this is a fact that increase in
population is greatly affecting the conserva-
tion of forest.

SHRIY.S. RAJASEKHAR REDDY: Mr.
Speaker, Sir, is the Government aware that
the naxalite in Andhra Pradesh are felling
lakhs of acres of forest and are selling away
the wood and distributing the land thus
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denuded. That way, they are making lot of
monaey for themselves and forest is getting
denuded and they are also getting the sym-
pathy o the villagers who are landless and
are getting some land for themselves. Gov-
ernment of Andhra is trying to prevent it
unfortunately not able to do much about it.
Will the Central Government come in a big
way to arrest this? Will the Central Govern-
ment put up a Task Force concerning the
forest department to see that this process is
arrested. Secondly, all of us are aware, in
Bombay High and all the gas producing
stations, lots and lots of gas is being burnt
away because it is not getting bottles. Will
the Government take special efforts to see
that the bottling of gas is done in a very big
way so that gas is supplied at cheaper cost
to the consumers?

MR. SPEAKER: You can reply to the
first question.

SHRI NILAMANI ROUTRAY: So far as
information given by the hon. Member about
naxalites exploiting the forest in Andhra, |
have no definite information with me. (/nter-
ruptions)

SHRIY.S RAJASEKHARREDDY:You
do not have information!

MR. SPEAKER: Let us hear the Minis-
ter.

(Interruptions)

SHRINILAMANIROUTRAY : Aboutthe
other question of the Hon. Member that if the
Andhra Pradesh Government makes an effort
whether the Central Government will help
them, we will certainly look into the matter. If
such a request comes from the Government
of Andhra Pradesh, we will do what is neces-
sary. (Interruptions)

DR. THAMBI DURAI: We are always
speaking about deforestation in our country,
because we are losing a lot of trees in the
forests. As Shri Rajasekhar Reddy said,
some ¢lements are making deforestation
and are getting some kind of sympathy also.

SRAVANA 29, 1912 (SAKA)

Oral Answers 22

In the same way in other States also it is
happening. | am not talking about naxalities,
but some other anti-social elements are
making a lot of deforestation. You might
have read in the newspapers about one
person called Veerappan. He is operating in
different States of Tamil Nadu, Karnataka
and Kerala by changing his place. The prob-
lem is, our forest officers are not able to
tackle him because he is having modern
weapons which our police do not have.

| would like to know whether the Central
Government will interfere in this and give
facilities to the State Government and offi-
cials to control allthese anti-social elements
andto seethatourforests will be keptintact.

SHRINILAMANIROUTRAY: These are
the matters which come under the jurisdic-
tion of the State Government.

DR. THAMBI DURAL: | am not telling
law and order; | am talking about deforesta-
tion. (Interruptions)

SHRI NILAMANI ROUTRAY: In the
forest area if something like this happens, if
some people bring weapons and kill guards,
in that case the State Government should
come to the rescue of those people and
utilise the State machinery for this purpose.

[ Translation )

SHRI MAHESHWAR SINGH: Through
you, | would like to know from the Minister of
Environment and Forests whetherhe is aware
of the fact that Himachal Pradesh is called
the State of fruits with its 34 thousand apple
growers. They depend on wooden boxes for
despatch of their produce to the markets. But
if this process of sending the entire produce
of truits in the wooden boxes is continued it
will cause of an area of about 666 hectares
every year. The State Government is trying
their best to see that instead of wooden
boxes, cartons are used to send the entire
fruit produce, but the cartons are so costly
that it is impossible for the growers to
purchase them. | would like to give an ex-
ample that a packing carton of 20 kilos costs
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Rs. 33. | would like to know from the hon.
Minister whether in order to protect forest
cover he proposes to take steps to ensure
that the Government provides subsidy on
the packing material other than the wooden
cases and get the excise duty on this mate-
rial waived off so that farmers can get pack-
ing cases at a concessional rate and the
Himalayan forest cover is also duly pro-
tected.

[English]

SHRI NILAMANI ROUTRAY: | agree
with the hon. Member; this is a problem with
Himachal Pradesh. Lots of fruit packets
require wood and they are teling upon the
forests. It has become a problem to the
forest Department of the Himachal Govern-
ment. They are making some other alterna-
tive arrangements like hard plastic cases
etc. Whatever proposal or request comes
from the Himachal Pradesh Government,
we will certainly try to help them.

SHRI BASUDEB ACHARIA' The forest
problem is enormous and this is related with
the economy of our country. The State
Government of West Bengal three years
back submitted a proposal to the Central
Governmentforthe developmentof Ayodhya
Hill in the District Purulia integrating all the
programmes like IRDP and other rural de-
velopment programmes. Poor people are
felling the trees or cutting the trees because
of their poor economic conditions. If some of
the integrated programmes are adopted and
taken, then the forest can be saved, the
denudation of forest can be stopped. May |
know from the hon. Minister whather the
proposal which was submitted three years
back—the estimate was about three crores
of rupees—to save the forest of Ayodhya
Hills, will be be taken into account and
whether the Government proposes to assist
in stopping the denudation of forest of
Ayodhya Hills of Purulia District in West
Bengal?

SHRINILAMANIROUTRAY: Sir, Ihave
no definite knowledge about the proposal
which the hon. Member is mantioning. | will
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certainly look into, if there is any such pro-
posal; | will discuss and inform the hon.
Member of what action has been taken and
what action we are going to take. At the
moment, | have no specificknowledge about
this.

SHRI BASUDEB ACHARIA: | will send
you a copy of that proposal. (Interruptions)

SHRI D. AMAT: Mr. Speaker, Sir, in
view of the criminal felling and denudation of
forest in some parts of Orissa, would the
Government think in term so equipping the
Forest Department with the power to ‘shoot-
at-sight’ the offenders and also give them
powers {0 seize and arrest the poachers?

SHRINILAMANI ROUTRAY. Sir, this is
a proposal, which we cannot agree. (Inter-
ruptions) We will instruct the State Govern-
ment (Interruptions)

[Translation )
Education Policy

*145. SHRI RAJENDRA AGNIHOTRL.
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are contem-
plating to abolish the existing dual education
policy in the country with a view to bring
about uniformity in education throughout;

(b) if so, whether Government are for-
mulating any action plan for making educa-
tion empioyment-oriented: and

(c) if so, by what time the draft in this
regard is likely to be prepared?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a)to{(c). Astatementisiaidonthe
table of the House.
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(a) to (c). Government are of the view
that education should serve as an instru-
ment for securing a status of equality for
women, economically, socially, and educa-
tionally deprived sections of society, and
minorities. As soon as possible, we should
move towards provision of education of the
same standard and type to all students. In
keeping with this policy perspective, it is
proposed to take a variety of measures
towards achievement of the goal of Com-
mon Schoo! Sysiem These measures will
inciude the upgradation of standards of all
schools particularly those in the disadvan-
taged localties so as to prevent making
competetively advantageous education
available only to the children of better off
famiies. The possibility of making the mother
tongue the only medium of instruction atleast
upto Class Vlitis being examined. Consulta-
tions will be held with State Governments,
Central Advisory Board of Education and
other concerned people. Eventually we need
to move towards the neighbourhood school
concept which implies allowing children of
the neighbourhood to study togsether in the
school In their vicinity, and improvement of
standards in these schools to such a level,
that parents would not feel the need to send
children to far away schools. The overall
impact of all these measures i1s expected to
lead to rectification ot elitist aberrations in
the educational system.

Education based on productive work
helps to prepare students for remunerative
work without necessarily having to go for
higher education. The objective of vocation-
alisation of education 1s to enhance individ-
ual employability and reduce the mismatch
between demand and supply of skilled
manpower. Government proposes to give a
work and employment orientation tothe entire
educational system.

Government have set up a Committee
under the Chairmanship of Acharya
Ramamurthi on 7.5.1990 to review the Na-
tional Policy on Education, 1986 with a view
to ensuring that the policy better conforms to
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the social and economic goals of the coun-
try. The Committee is expected to submit its
report in November, 1990.

{ Translation )

SHR!I RAJENDRA AGNIHOTRI: Mr.
Speaker, Sir, the hon. Minister’s reply to my
question makes it clear that the Ministry of
Human Resources is not only quite indiffer-
ent to Education, but also does not have any
well framed policy. The content of my ques-
tion was whether the Government proposes
to bring about uniformity in the system of
Education in the different States of the coun-
try? The syllabi and courses of study in Uttar
Pradesh, Kerala, West Bengal, Haryana and
Maharashtra are different from one another,
te :ay How can the common cultural traits
3.4 th.nking be inculcated into the coming
generations in the absence of uniform sys-
tem of education in the whole country? How
will a feeling of national integration be in-
fused in them from the level of primary edu-
cation to the Higher Education in the coun-
try? | would like the hon. Minister to tell us
about the stand of Government in this re-
gard. It has been said that Acharya Ram
Moorti Committee's Report will be submitted
by the end of 1990. So | would like to know
whether any interim report has been re-
ceived as yet, if so, the details of the same
and in case the report is received in 1990,
consider to bring forward a Bill in the House
in 1991, to implement the recommendations
contained in the report.

SHRI CHIMANBHAI MEHTA: Mr.
Speaker, Sir, | do not have to say much in
regard to the comments made by the hon.
Member but our reply itself will indicate how
actively we are thinking over it and how
much interest we are taking in it. There has
been frequent discussion on the point of
bringing uniformity inthe system and pattern
of education in the whole country and we too
accept that opinion but to this date only 8
states have sent their replies to our frequent
enquiries about it, since it is a state subject,
we send them telegrams and telex mes-
sages. We write and talk...
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SHRI RAJENDRA AGNIHOTRI: What
do you write after all?

MR. SPEAKER: Agnihotri ji, have an-
other supplementary why are you losing
your patience?

SHR! CHIMANBHAI MEHTA: | can say
only this much that it is the N.C.E.R.T.
Syllabi which are being adopted by most of
the states in the country with marginal devia-
tions and every effort is being made in this
respect. We have given them certain guide-
lines in this regard that the medium of in-
struction should be mother tongue at least
upto the eighth standard. And then comes
the three-language formula which we all
have as it was envisaged by Pandit Nehsu,
but that too is to be :mplemanted rationally
as we have not framed any raw about howto
enforcethethree-language formula and how
to promote the three languages t e. Hind,
English and the Regional lJanguages.

There are other things also but | shali
not take your time for those. So we are
thinking and making efforts on these lines.
As far as the Report of Acharya Ram Moorti
Committee is concerned it is expected to be
submitted two months before the end of this
year i.e. on the 6th November and prior to
that it is going to submit a perspective report
on the 1st September. We think that this
committee should finalise its report after
ascertaining the views of various sections
such as the Members of Parliament, teach-
ers, students, parents and educationists.
Acharya Ram Moorti Committee has set up
six working groups, which cover all the three
points on which members are concerned as
also the issue of uniform pattern of educa-
tion. Zonal meetings are also being con-
ducted all over the country and to this date,
they have held three such meetings. Earlier,
we had asked them to submit an interim
report but we were told that they would be
giving the broad outlines of perspective pol-
icy so that we might give our opinions, sug-
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gestions and instructions in writing and there-
after they wouid submit their final report on
6th November and it had also been stated
that no further extension would be required
for that. So we have given a deep thought
andthe Government has been quite active in
this regard...

SHRI RAJENDRA AGNIHOTRI: Mr.
Speaker, Sir, the hon. Minister may be
pleased to state whether the Government
has laid down any priority for the State
Governments with a view to introduce a
uniform system of education and which of
the State Governments have conveyed thei
agreement on that report and which of them
have not replied as yet? Secondly, | would
like to know from the hon Mimster whether
the Government, during the last one year of
its coming to power, has prepared any draft
regarding the employment oriented educa-
tion, which has to be sent to the State Gov-
ernments as the Janata Dal had obviously
declared s policy of imparting such educa-
tion in the country which will not make the
youth to lead a life without job because that
education system would be linked with dif-
ferent trades and also withthe industrial and
educational policy ef the Governmaent.

SHRI CHIMANBHA! MEHTA: Mr.
Speaker, Sir, we are laying much emphasis
on making our education job oriented for that
we have consulted and discussed it many
times with the Pianning Commission. We
have clearly stated that last year a sum of
rupees 50 crore had been spent on the
vocational education at 10 + 2 level. This
year we have sanctioned an amount of Rs.
84 crore to be incurred under that head and
we are spending it but we admit that this
amount is quite insufficient to meet our re-
quirements. if today we want to introduce
vocational education even in 25 per cent of
our schools at the level of 10 + 2, an amount
of about Rs. 2500 crore would be requiredto
achieve that end in a period of five years.
Therefore, a dialogue with the Planning
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Commission is quite essential. The Planning
Commission has prepared an Approach
Paper. There will be a detailed discussionon
it when we will go deep into its details. We
are also thinking about the engineering col-
leges also with a view to bringing about
uniformity in these colleges, as a peculior
inequality prevails there which is not in the
interest of the poor. The rich people have
easy access to these institutions because
they are in a position to pay capitation fees to
get a seat there. Thus, the educational stan-
dard of these institutions is very poor. We are
also trying to do away with that practice. The
Prime Minister has also declared on the 15th
August, that an amount of about Rs. 50 crore
will set apart 10 be as loan to the poor
students but it can not be utilised for the
payment of capitation fees. All those institu-
tions which have been charging caprtation
fees will be asked to adopt a centralised
administrative system in order to meet their
expenditure, The loan of Rs. 50 crore will
also be helpful. Some more steps are pro-
posed to be taken as in future there will be a
provision of about Rs 120 crore for the
purpose of loan to the educated persons
seeking self-employment.

PROF. VWAY KUMAR MALHOTRA: Mr.
Speaker, Sir, the hon. Minister in his reply
has not spoken of any concrete measures
except that he is thinking of looking into the
matter. | would like to ask the hon. Minister a
simple question as to what steps are being
taken by the Government to bring to an end
the dual education policy for which the Prime
Minister and you had given assurance inthe
Janata Dal's manifesto. You have stated just
now that it is a state subject, but what steps
have you taken in Dethi, which is a Union
Territory, and where your party is in power
for the last nine months. No new ordinary
schools, but only the Public Schools were
setup. Even the Government aided schools
are being converted into the Public Schools.
They could have decided it earfier that there

“will be no’ new Public School. In 1966 the
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Kothari Commission had made a recom-
mendation in respect of neighbourhood
school which will offer equal apportunities of
education to the Prime Minister's so and to
the son of a peon. The commission was of
the view that son of a millionaire and a poor
man's son should receive education in the
same school. What steps have been taken
by the Government in this direction during
the last 9 months? No general school or no
common school is being opened by the
Govermmentthese days. Rather, only public
schools are coming up. What steps have
been taken by the Government to check this
trend? The Ramamurthy Committee may
take sometime in submitting its report and
further action to implement the recommen-
dations of the Committee will be taken only
on receipt of the report. But in the meantime
soma steps should be taken to open new
general schools.

SHRI CHIMANBHA! MEHTA: The hon.
Member made a reference to dual policy.
Curriculum is about uniformity of education.
(Interruptions)

PROF. VJAY KUMAR MALHOTRA:
Dual policy as explained in the reply to the
question suggests two sets of education-
one for the poor and one for the rich (/nter-
ruptions)

SHRI CHIMANBHAI MEHTA: We do
not adopt dual policy. | am taking of the dual
system which is prevalent in the society. If it
is there inthe manifesto of the National Front
Government, we will definetely implement
this. (Interruptions)

PROF. VWAY KUMAR MALHOTRA:
What are you going to do in this regard.
(Interruptions)

SHRI CHIMANBHAI MEHTA: The hon.
Member made a mention of 9 months period.
With reference to that, | would like to tel! him
that during these 9 months we have held
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consultations a number of times. The Delhi
Administration also does not come under the
Ministry, Delhibeing a Union Territory with a
administration. They will have to be con-
sulted, because it has gotits own administra-
tive jurisdiction. Talks are being held for this
purpose. We are happy to note that all the
hon. Members are supporting this proposal.
We fully agree to the policy document of
1964. Deliberation shouid come to an end.
We also want that the public school system
should be abolished and there should be
common schools for all. We are taking con-
crete steps in this direction. {Interruptions)

[English]

SHRiI BHABANI SHANKAR HOTA: |
believe, the question 1s whether the Govern-
ment is going 1o end the dual system of
education as was promised inthe JanataDal
manifesto. You wil agree, that we cannot
attack the super structure alone and keep
the base intact. The education systemis the
projection and reflection of the economic
system that exists in our society, in our State.
Unless the economic system changes, it is
very difficult to remove the disparity between
the rich and the poor. Will the Government
consider to take a small step in this direction
as being suggested by me? There are cer-
tain small colleges in the rural areas. We can
have small mills for oil seeds, groundnut ol
etc. and can tie up the farmers with them.
These small mills can adopt these colleges.
The students can thus learn as also earn in
this process. This will go a long way and
would be a step in the right direction. What is
the reaction of the Government to this sug-
gestion?

SHRI CHIMANBHAI MEHTA: This is a
question of finding resources and alternative
avenues;okay, that willbe considered. About
the dual policy, in the beginning small steps
would be necessary. | can put it on record
that we have discussed this question during
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the last two months with the Delhi Admini-
stration, particularly the question of neigh-
bourhood school concept, common school
concept etc. The report has come and they
are moving in the direction of action. At this
moment, unless the whole plan is ready, |
cannot announce it.

PROF. K.V. THOMAS: Sir, in our coun-
try the people of rich and affluent society
send their children to public school because
they can afford to pay huge amount as fees
but the poor class who even find # difficult to
get a square meal send their children to
Government schools which do not even have
proper building. So, in our country two types
of youngsters are brought up: one s the
youngster for being taught in the public
schools and the other to be taught in the
Government schools where the quality of
education is poor. So, my specific question
to the Minister is what steps will be taken-in
consultation with the State Governments to
improve the qualty of education in Govern-
ment schools so that the children who come
out of them are on par with the public school
children.

SHRICHIMANBHAIMEHTA: Sir, Ishare
the sentiments of the hon. Member and |
agree that there are two standard of the
children and there is disparity between the
cities and the rural areas. We have collected
a data and according to it there are 30 per
cent of villages where there are no pucca
school building and 28 per cent of schools
are such where there is only one teacher.
Therefore, they suffer the most and so we
have to first think about these children.
Simuiltaneously vertical improvement has to
be done and more of the expansion work
has to be taken. We are taking all the neces-
sary steps. All the Education Ministers of
ditferent States are invited in the Central
Bnard of Education meeting which is proba-
bly meeting next month. All these issues will
be discussed in that meeting.
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SHRISONTOSHMOHANDEV: Inorder
to overcome the disparity which is being
caused by the education policy, the Govern-
ment of India had passed Assam University
Bill to protect the interests of the linguistic
minorities of Assam. May | know what is the
stand of the present Government on this
issue? Are you going to implement it or not?
A stand should be taken on it. | know, the
Prime Minister has himself ceased of this
particular problem. He knows the senti-
ments of both the regions and he is trying to
come to a decision which will overcome the
difficuities of both the regions. Willyouplease
interact because it is coming in the newspa-
pers that very soon you are going to visit
Assam.

SHRI CHIMANBHA!I MEHTA: Sir, it
seems that Shri Sontosh Mohan Dev is also
in agreement that we should look to all the
concerned people. Therefore, we have
committe ourselves to what was done in the
past. There will be auniversity in Assam and
both the regions should be satisfied. We are
discussing this issue. But there is no going
back on the question of Assam University.
That will be done. Moreover, We are giving
an T to Assam which is going to cost Rs.
400 crores. We are committed to that. We
had selected the land but then Government
proposed another site. We are inspecting
that. We are committed to the welfare of the
Assam and also to the upgradation of the
standard of education in Assam.

SHRIMAT!I MALINI BHATTACHARYA:
In 1987 a new university was installed in
Tripura but in gross violation of the Tripura
University Act so far the governing bodies of
the Tripura University have not been set up.
I am sure, the Minister is aware of this. |
would like to know what is being done to set

up the Governing bodies as soon as pos-
sible.

SHRI CHIMANBHA!I MEHTA: We will
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look into this matter and rectify wherever
there is delay.

[Transiation )

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | would like to put a direct
question to the hon. Minister as to whether
the Government is taking any actionto abolish
the dual education system? The promise
was also there in their election manifesto let
us know as to what steps are being taken by
the Government to have uniformity educa-
tion. As regards the Delhi Administration the
hon. Minister said that its administration is
separate. But now-a-days, Delhi is under
Governor's Rule and is therefore fully under
Central Government. In public schools huge
sums of money extending upto Rs. 1 lakh are
being taken as donation from students, but
the teachers are not being given any pay. In
order to stop this type of expioitation, the
Government should clarify. Whether it is in
favour of dual education system or not?

SHR!I CHIMANBHAI MEHTA: Mr.
Speaker, Sir, We are against dual education
system. We used to say this thing earlier and
we are sticking to the same stand now also.
What has not been done during the last 40
years will be done in these 5 years. | can say
this much. (Interruptions) But you are against
this. (/nterruptions)

[English)

MR. SPEAKER: Mr. Rahi, take your
seat. (Interruptions)

SHRI CHIMANBHAI MEHTA: Sir, we
are against the two systems. We want to
abolish all the avenues of capitalism wich
even in the forty years you could not do. But
we will do everything before our term is

over.
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[Translation )
Setting up of Nehru Yuva Kendras

*146. SHRIHARI SHANKAR MAHALE:
Wil the PRIME MINISTER be pleased to
state:

(a) the names of the places in Mahar-
ashtra and other States where Government
propose to set up Nehru Yuva Kendras; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) and (b). Govermment has de-
cidedto have a quick evaluation of the Nehru
Yuva Kendra scheme and its programmes
by the Planning Commission. Pending
evaluation, no Nehru Yuva Kendra will be set
up in any State including Maharashtra.

[English]

Manipulation of Government Funds in
Kanpur Ordnance Factory

*147. SHRIM.V. CHANDRASHEKARA
MURTHY: Wil the PRIME MINISTER be
pleased to state:

(a) whether Government have come to
know about some alleged manipulation of
public funds by a group of employees of
Ordnance Factory, Kanpur;

(b) if so, whether any enquiries have
been held to determine the extent of amount
involved; and

(c) it so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI RAJA
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RAMANNA): (a) Yes, Sir.

(b) and (c). ABoard of Enquiry hasbeen
set up by the factory management to enquire
imtothe circumstances leading to the fraudu-
lent payments and fix responsibility therefor.
In addition, a special Audit Board has been
constituted to ascertain the extent of amount
involved in such payments. Enquiry/Audit
reports are still awaited.

Meanwhile, four employees suspected
to be involved in the fraudulent payments
have been placed under suspension and
criminal cases lodged against them. While
two accused persons were arrested by the
Police, the two other surrendered themselives
in the court of law.

[ Translation ]
Antl-Poliution Measures in Factories

*148. SHRIDASAI CHOUDHARY: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) the names of such factories in the
country as do not have adequate poliution
control measures;

(b) the action taken by Government in
this regard so far; and

(c) the number of persons affected by
poliution in the country and the details
thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILMANI
ROUTARY): (a) to (c). A statement is placed
on the Table of the House.

STATEMENT
(a) While the Government has informa-

tion on the major poliuting units, a compre-
hensive list of all such factories that do not
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have adequate poliution control measures is
not available with the Government.

(b) The Govemment have taken the
following action for poliution control:

(i) TheWater (Prevention and Control
of Pollution) Act, 1974, the Air
(Prevention and Control of Pollu-
tion) Act, 1981 and the Environ-
ment (Protection) Act, 1986 have
been enacted.

(i) 32standards have been notified for
maijor poliuting industries; 15 for
air poliution, 17 for water poliution.

(ii) The CentralPoliution Board and 23
State Poliution Control Boards have
been set up to implement the stan-
ders grant consent fo establish,
and launch prosecution againstthe
detfaulting units.

(iv) 160 air and 400 water quality
monitoring stations have been set
up in the country.

(v) Prosecutions have been launched
against 3990 defaulting units un-
der Water (Prevention and Control
of Pollution) Act, 1974, Air (Pre-
vention and Control of Poliution)
Act, 1981 and Environment (Pro-
tection) Act, 1986; 795 cases have
been decided in favour of the
boards. Three units have been shut
down by the Central Government
underthe Environment (Protection)
Act, 19886,

(v) Concessional rate of customs duty
and excise rebate for pollution
abatement equipment, high rate of
depreciation allowance and exemp-
tion from capital gains tax for units
which shift from congested urban
areas are given as incentive to
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industries for controlling poliution.
A scheme to give assistance 10
clusters of small scale industrial
units for setting up of common ef-
fluent treatment plants has also
been instituted. Rebate of cess
payable under the Water (Preven-
tion and Control of Pollution) Cess
Act, 1974 is allowed if poliution
controf devices are installed.

(vii) Research and development pro-
grammes are funded.

(vii) An Action Plan has’been formu-
lated which prescribed priorities
for controlling pollution from major
poliuting units in a specified time
schedule.

(c) The number of persons affected by
poliution is not known.

[English]
Reglonal Languages Library

*149. SHRILOKANATH CHOUDHARY:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Department of Culture
which runs the Regional Languages Library
treats various languages on different foot-

tings;

(b) if so, the yardstick for putting six
languages namely Assamese, Oriya,
Punjabi, Urdu, Sanskrit and Sindhi as minor
languages as compared to others; and

(c) whether different pay scales have
been prescribed forthe language Librarians,
and if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (SHRI CHIMANBHAI

MEHTA): (a) No, Sir.
(b) The question does not arise.

(c) Different pay scales were prescribed
on the basis of the number of publications
available in each language in the Library at
the time. However , by Finance Ministry O.M.
No. 19 (1)/IC/86 dated 24.7.90 this differ-
ence has been eliminated.

Zirconium Factory

*150 SHRIN. DENNIS: Will the PRIME
MINISTER be pleased to state:

(a) whether there is a proposal under
the consideration of the Government for the
establishment of a Zirconium Factory in the
country;

(b) i so, the details thereon; and

(c) whether it is to be located in a place
where there are raw materials?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (PROF. M.G.K. MANON): (a) and (b).
Yes, Sir. It is proposed to expend the Zirco-
nium production facilities at a new place
called Palayakayal in the Chidambarnar
District of Tamil Nadu.

(c) The location viz. Palayakayal has
been selected keeping in view, among other
things, availability of raw materials.

impact of Anti-Poverty Programmes

*151. SHRI LALIT VIJAY SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the impact of anti-poverty pro-
grammes on the ri ral poverty; and

{b) the action presosed to be taken to
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gear up these programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF PRO-
GRAMME [IMPLEMENTATION (SHRI
BHAGEY GOBARDHAN): (a) During the Six
and the Seventh Plan periods reduction of
rural poverty was sought to be achieved
through the dual process of economic growth
and poverty alleviation programmes. The
estimates based on provisional results of the
National Sample Survey for the year 1987-
88 show that the poverty in rural areas has
come down to 32/66 per cent as compared to
40.4 per cent estimated forthe year 1983.84
and 51.2 per cent estimated for the year
1977-78.

(b) The approach to Eighth Five-Year
Plan envisages an accelerated process of
reduction in rural poverty primarily though
maximising productive employment oppor-
tunities. This is sought to be achieved through
more dispersed growth, decentralised inte-
grated area development with the involve-
ment of Panchayati Raj Institutions, Volun-
tary organisations and other groups of social
activists. Details would be incorporated in
the Eighth Five-Year Plan document.

Formuiation of A New Forest Policy

*152. SHRI GIRIDHAR GOMANGO:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased o state:

(a) whether Government have formu-
lated a new forest policy relating to tribals
residing in and outside the forests;

(b) if so, the concessions and facilities
given to them in this new policy; and

(c) by when the policy is going to be
announced?

THE MINISTER OF ENVIRONMENT
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AND FORESTS (SHRI NILAMANI
ROUTARY): (a) to (c). National Forest Pol-
icy, 1988 upholds the symbiotic relationship
between the tribals and the forests. Meating
the requirement of fuelwood, fodder, minor
forest produce and construction timber for
the tribals and poor living within and near
forest areas should be the first charge on
forests. The rights and concessions from
forests should primarily be for the bonafide
use of the communities living within and
around férest areas, especially the tribals.
While reinforcing the above goals of the
National Forest Policy the present Govern-
ment have recognised thatin order to enable
tribals and other poor people living in and
around forest area to meaningfully enjoy
these rights and concessions, certain steps
need to be taken. Accordingly, the following
steps are being taken:

(i) Elimination of intermediaries to
protect tribals from exploitation and
ensure adequate wages to them.

(i) Conversion of forest villages into
revenue villages to enable villag-
ers to have the benefits of various
development schemes and access
to credit.

(ii) Involvement of village communi-
ties/groups living in and around
forest areas in re-generation of
degraded forest land on usufruct
sharing basis.

(iv) Inter-departmental disputes to be
resolved to enable pattas and
leases granted to the scheduled
tribes and poor peapie to be hon-
oured.

(v) Whenever areas have been noti-
fied as deemed reservad forests
without observing the process of
settiement as provided in the For-
est Acts, the claimes of aggrieved
tribals and other rural poor should
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be enquired into and settled, pro-
vided the claimant s still in posses-
sion of the disputed land.

indian institute of Technology Councll

*153. SHRIMATI JAYAWANT! NAV-
INCHANDRA MEHTA: Will the PRIME
MINISTER be pleased to state:

(a) how many meetings of the Indian
Institute of Technology Council took place
during the last three years;

(b) whether Government propose to
revalidate the common promotion policy for
LLT. employees which was discontinued
from 13 September, 1986;

{c) whether the Indian Institute of Tech-
nology Council and the Board have any
representatives of |.1.T. employees on the
I.LT. Council and the Board; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) Four meetings of the IIT Coun-
cil took place during the last three years
(1987-1989).

(b) No such proposal is under Govern-
ment's consideration.

(c) and (d). The composition of the HT
Council and the Board are provided in the
Institutes of Technology Act, 1961. The Act
does not provide any representation to the
employses on the Council.

[Translation }
increasing Desert In Rajasthan

*154. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:
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Apart from the above, the programme envis-
ages setting up of six additional 500 MWe
units. Also in terms of the inter-Government
Agreement between USSR and India, dis-

AUGUST 20, 1990
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2x1900 MWe Soviet VVERs in India at
Kudankulam, Tamil Nadu, The plan for
additional units may have to be modified to
suit yearly budget and pian allocation in the

cussions are in progress for setting up of  8th and 9th five year plan period.
TAPS -_— Tarapur Atomic Power Station

RAPS — Rajasthan Atomic Power Station
MAPS —_ Madras Atomic Power Station

NAPP —_ Narora Atomic Power Project

KAPP — Kakrapar Atomic Power Project

TAPP — Tarapur Atomic Power Project

RAPP —_ Rajasthan Atomic Power Project

(d) The total installed capacity of exist-
ing nuclear power plants in commercial
operation is 1230 MWae. In addition, the first
unit at Narora is presently in operation. With
the expected commencement of commer-
cial operation of this unit in 1990, the present
installed nuclear capacity will increase to
1465 MWae. The total installed nuclear ca-
pacity based on approvals obtained so far is
expected to increase to 3110 MWe in the
year 1996.

Posting of Spouses at the Same Station
in Army Medical Corps

*156. SHRI M.S. PAL: Wilithe PRIME
MINISTER be pleased to state:

(a) whether both husband and wife
serving in the Army Medical Corps, Dental
Corps and Nursing Corps under Defence
Organisation, are posted at one station to
enable them to lead and encourage more
womenfold to join the services;

(b) if so, the number of officers who

have been granted such facility; and

(c) # not, the number of cases in Delhi
to whom the above facility has been denied
and the grounds thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI RAJA
RAMANNA): (a) Yes, Sir, subject to exigen-
cies of service.

(b) Information is being coliected.

(c) There are no cases in which such
facility has been denied in Delhi.

[ Transiation )
Standard of Kendriya Vidyalayas
*157. PROF. SHAILENDRA NATH
SHRIVASTAVA: Wilithe PRIME MINISTER
be pleased to state:

(@) the status of the recommendation of
the Review Committee on Kendriya
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Vidyalayas and the advice of the Empow-
ered Committee thereon;

() the action contempiated in this
regard; and

(c) the steps in view to uniform the
standard of Kendriya Vidyalayas?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA) (a)to (c) The recommendations of
the Kendriya Vidyalaya Sangathan Review
Committee including those regarding aca-
demic standards were examined by an
Empowered Committee constituted by the
Government The recommendations of the
Review Committee together with the advice
of the Empowered Committee were sent to
the Kendirya Vidyalas Sangathan for the
purpose of follow-up action, as per the rules.
The matter will be placed before the Board of
Governors at their next meeting tobe held on
22.8.1990.

{Enghsh)
Navodaya Vidyalayaa in Kerala

*158. SHRI VAKKOM PURUSHOTHA-
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MAN: Willthe PRIME MINISTER be pleased
to state:

(a) the districts in Kerala where Na-
vodaya Vidyalayas have been started;

(b} whether the Government have a
proposal to start the Vidyalayas in any other
district also; and

(c) if so, whether the proposal includes
opening of Navodaya Vidyalayas in Allep-
pey district?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) Alist of districts in Kerala where
Navodaya Vidyalayas have been started is
given in the statement below.

(b) and (c). Government have appointed
a Committee under the Chairmanship of
Acharya Ramamurthy to review the National
Policy on Education, 1986. That Committee
will aiso review the Navodaya Vidyalaya
Scheme. The Government have decided not
to open any new Navodaya Vidyalaya pend-
ing the review.

STATEMENT

District of Kerala where Navodaya Vidyalayas have been opened:

S. No. Name of the District Name of the Village
1 2 3
1. Idukki Painavu
2. Pathanamthitta Vechoochira
3. Kasargod Pariya
4 Emakulam Nertiamangalam
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1 2 3
5. Cannanore Bhagavapadapuri
6. Kottayam Bhagavapadapuri
7. Calicut Paipad
8. Trichur Mayannur
9. Palghat Malampuzha
10. Mallapuram Dorakam

Central Investment in Kerala

*159. SHRI T. BASHEER. Will the
PRIME MINISTER be pleased to state:

(a) whether central investment in Kerala
has been on the decline over the years;

(b) it so, the reasons thereof:

(c) whether the state Government has
also taken up this matter with the Union
Government and requested for enhancing
the quantum of centrai investment in the
state; and

(d) it so, the reaction of the Union
Government and the action taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI
BHAGEY GOBARDHAN): (a) and (b). The
estimates of Statewise expenditure of the
Central Plan forthe Sixth Five Year Plan and

for the first three years of the Seventh Plan
are indicated in the statement give below
the estimates indicate that the percentage
share in central investment in Kerala has
gone up from 2.33% during the Sixth Plan
period to 2.70% for the first three years
(Aggregate) of the Seventh Plan period.

(c) Yes, Sir.

(d) it has been clarified to the State
Government that while the Government ot
India is sympathetic to the representation,
Central plan investment is made for the
country as a whole keeping national priori-
ties in view. These programmes/projects in
most cases transcend the limits of the State
boundaries. The fruits of these programmes/
projects are aiso spread all over the country.

However, keeping the perspective of
the Approach to the Eighth Five Year Plan in
view, the States proposals for inclusion of
additional projects/programmes inthe Eighth
Five Year Plan will be considered at the time
of finalising the Eighth Five Year Plan.
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STATEMENT
Sixth Five Year Plan 1980-85 — Expenditure (Centre)

S. No. State/U.T's Amount Percentage
1 2 3 4
1. Andhra Pradesh 5404.57 9.37
2. Assam 2190.07 3.80
3. Bihar 4162.40 722
4. Gujarat 3130.33 5.43
5 Haryana 618 63 1.07
6 Himachal Pradesh 369 46 064
7. Jammu & Kashmir 501.58 0.87
8 Karnataka 1999.47 3.47
9 Kerala 1346.22 233

10 Madhya Pradesh 4710.56 8.17

1 Maharashtra 6901 16 8.50

12. Manipur 125.20 0.22

13 Meghalaya 71.01 0.12

14 Nagaland 87.92 0.12

15. Orissa 2855.05 4.50

16. Punjab 656.67 1.14

17. Rajasthan 1675.35 114

18. Sikkim 34.47 29
19. Tamil Nadu 3167.09 5.49
20. Tripura 135.03 0.23
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1 2 3 4
21. Uttar Pradesh 4302.20 7.46
22, West Bengal 3480.04 6.04
23. Total States 45924.41 79.84
S. No. States/U.T's Amount Percentage
1 2 3 4
1. Andaman & Nicobar 30.21 0.05
2. Arunachal Pradesh 50.69 0.09
3. Chandigarh 52.56 0.09
4. Dadra & Nagarhaveli 3.65 0.01
5. Delhi 1170.95 2.03
6. Goa, Dam & Diu 162.04 0.25
7. Lakshadweep 1.04 0.01
8. Mizoram 30.13 0.0
9. Pandicherry 30/63 0.05
Total U.T's 1535.20 2.66
Unallocated 10204.26 17.70
Total (A+B)
States & U.T's §7663.87 200.00
Note: (i) The unallocated amount (i) The total Central Plan

(Rs. 10204 crores) in-
cludes offshare and other
investment of Rs. 5500
crores in the Petroleum
Sector.

expenditure during the
Sixth Plan was Rs. 57800
crores. The breach-up
available portion) for Rs.
57664 crores.
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(i)

(a)

(b)

(c)

As Central Plan invest-
ment is not planned or
accounted State-wise,
some assumptions have
been made in attempting
such a break-up. While
they seem to be beet
possible assumption to
base such anexercise as,
their validity is certainly of
a limited stature. Some
examples are given be-
low.

Railway investment on
new lines, gauge conver-
sion and electrification
have been broken up
State-wise based on
approximate length com-
pleted in each State.

The remaining 50% of
Railways Plan has been
allocated to different
States on the basis of
route Kilometres falling in
such State.

Expenditure on purchase
of awrcraft (Civil Aviation
Plan) has been allocated
on the basis of the num-
ber of lending in each
state.

(iv)

v)
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(d)

(e)

Written Answers B2

Expenditure of Air india
on requisition of aircraft
has been allocated to four
international air-ports on
the basis of traffichandled
by these Airports.

Regarding Shipping, the
State-wise allocations
have been done on the
basis of traffic marked by
the major ports in each of
the marlines state.

Central investment in
projects is mostly in areas
where the necessary
economic factors are in
optimum availability, the
objective of regional bal-
ance can have only lim-
ited relevance in such
cases.

Housing and Urban De-
velopment includes pro-
vision for six schemes
only. For HUDCO the to-
tal plan outlay was Rs. 50
crores. The actual re-
leases amount to Rs.
675.57 crores. Thisis due
to market borrowings of
the HUDCO.
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Memoranda on Probiems of Ex-Service-
men

*160. SHRIDAULATRAM SARAN: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have recently
received several memoranda from Ex-Serv-
icemen Organisations about the problems
and difficulties being faced by Ex-Service-
men;

(b) if so, the details thereof; and

(c) the action taken by Government
thereon and the time by which pending is-
sues are likely to be settied?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI RAJA
RAMANNA): (a) to (c). While three major
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Organisations of ex-Servicemen with all-
India character have been identified for the
purpose of projecting the problems/demands
of ex-Servicemen, in actual practice a large
number of such Organisations have come
up at various levels claiming to represent the
interests of ex-Servicemen and have been
submitting representations/ memoranda
projecting problems and demands of ex-
Servicomen. Some of the major problems/
demands which have been raised in these
memoranda and the action taken by the
Govemment thereon are given in the State-
ment below.

2. Resettiement/rehabilitation of ex-
Servicemen is a continuing process and
problem/difficulties in regard thereto anse
from time to time. These are suitably dealt
with. However, it is not feasible to indicate
any specific time-frame within which all the
problem/ditficulties, obtaining at agiventime,
would be finally settied.
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Environmental Pollution in HADA
Extension Near Surat

*161. SHRIKASHIRAM RANA: Wilithe
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether a number of industrial
houses such as Essar, Reliance, Larsen and
Toubro are setting up industries in HADA
extension near Surat;

(b) whether Government are aware that
this had led to the atmosphere being poliuted
and the greenery of this region being de-
stroyed;

(c) whether adequate poliution controi
measures have been taken by these indus-
tries; and

(d) i not, the action proposed/iaken
against defaulting units in this regard?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTARY): (a) Yes, Sir.

(b) Information made available by the
Government of Gujarat, does not indicate
any averse impact so far. However, the
Government of India will examine this infor-
mation and take further necessary action.

(c) The industries can operate only after
the consent conditions, prescribed by the
Gujarat Pollution Control Board for each
industry to ensure pollution control, are ful-
filled by the industries.

(d) Does not arise.
[English)
Abandonment of Sriharikota Launching
Station

*162. DR. VISWANATHAM: Will the
PRIME MINISTER be pleased to state:

AUGUST 20, 1880
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(a) whether Government are planning
to abandon the Sriharikota Launching Sta-
tion (Andhra Pradesh) since the work at this
place has siowed down and shifted to other
place;

(b) if so, the reasons therefor; and

(c) # not, the recent work done at this
place and the future plan?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL.-
OGY (PROF. M.G.K. MENON): (a) There is
no proposal to slow down or shift the activi-
ties at SHAR Centre or to abandon the
Centre.

(b) Does not arise.

(¢} The SHAR Centre at Sriharikota is
the main base of Indian Space Research
Organisation (ISRO) for launching satellite
launch vehicles and sounding rockets. The
ISRO RANGE Complex and the country's
largest Solid Propaeliant Space Booster Plant
(SPROB) are atthis Centre. The Centre also
operates the Static Test and Evaluation
Complex (STEX) and the computerised data
processing facilities to support the indige-
nous launch vehicle development and mis-
sion.

Recent activities include successtul
casting and testing of a 125 tonne solid
booster (World's third largest booster), erec-
tion and commissioning of 3500 tonne Mobile
Service Structure for PSLV launch and es-
tablishment of Precision Coherent Monop-
uise C-band (PCMC) System.

The future activities include continued
casting and testing of rocket motors, launch-
ing of sounding rockets and launch support
for Augmented Satellite Launch Vehicle
(AASLV), Polar Satellite Launch Vehicle
(PSLV) and Geo-stationary Satelite Launch
Vehicle (GSLV).
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implsmentation of Supreme Court's
Decision Re: Equal Work Equal Pay

16848. SHRIMANORANJAN BHAKATA:
Will tha PRIME MINISTER be pleased to
state:

(a) whether Government have taken
any decision to implement the judgement of
the Supreme Court regarding Equal Work
Equal Pay for the daily wage casual workars
who are working under Union Government;

(b} if so, tha detalls thereof; and

(c) whether instructions hava aiso been
issued 1o the States/Union Territories in this
regard?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
Yes, Sir.

Acopy of O.M. No. 49014/2/86-Estt. (C)
dated 7.6.1988 issued in pursuance of the
judgement of the Supreme Court delivered
on 17th January, 1886 in the Writ Petition
filed by Shri Surinder Singh and other Vs
Union of India is given in the Statement
below.

(¢) The instructions as contained in the
O.M. dated 7.6.1988 have been endorsed to
Union Territories also. As regards State
Govarnments, it is for the respective State
Governments to issue instructions regulat-
ing the service condttions of their employ-
008,

STATEMENT
F. No. 49014/2/86- Estt (C)
Govemment of india
Ministry of Personnel, Public Grievances

and Pensions
Dlp'tmmnt of Personnel and Training

SRAVANA 29, 1912 (SAKA)
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North Block, New Delhi-110001 Dated, the
7th June, 1988

OFFICE MEMORANDUM

Subject: Recruitment of Casual workers and
person of daily wages—Review of Policy

Tha policy regarding engagement of
casual workers in Central Government Of-
fices has been reviewed by Governmant
keeping in view the judgement of the Su-
preme Court delivered on the 17th January,
1986 in the Writ Petition filed by Shri Surin-
der Singh and others vs. Union of india and
it has been decided to lay down the following
guidelines in the matter of recruitment of
casual workers on daily wage basis:

(i) Persons on daily wages should not
be recruited for work of regular
nature.

(i) Recruitment of daily wagers may
be made only for work which is of
casual or seasonal or intermittent
nature or for work which is not of full
time nature, for which regular posts
cannot be created.

(li) The work presently being done by
regular staff should be reassessed
by the administrative Departments
concerned for output and produc-
tivity so that the work being done by
the casual workers could be en-
trusted to the regular employees.
The departmetns may aiso review
the norms of staff for regular work
and take steps to getthem revised,
if considered necessary.

(iv) Wherethe natureof work entrusted
to the casual workers and regular
employees is the same, the casual
workers may be paid at the rate of
1/30th of the pay of the minimum of
the relevant pay scale pius dear-
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(v)

(vi)

(vii)

(wiii)

(ix)

ness allowance for work of 8 hours
a day.

In cases where the work done by a
casual worker is different from the
work done by a regular employse,
the causal workers may be paid
only the minimum wages notifed by
the Ministry of Labour or the State
Governent/Union Territory Admini-
stration, whichever is higher, as
perthe Minimum Wages Act, 1948.
However, if a Department is al-
ready paying daily wages at ahigher
rate, the practice could be contin-
ued with the approval of its Finan-
cial Adviser.

The causal workers may be given
one paid weekly of after six day of
continuous work.

The paymentto the casual workers
may be restricted only to the days
onwhich they actually performduty
under the Government with a paid
weekly off as mentioned at (vi)
above. They will, however, in addi-
tion, be paid for a National Holiday,
if it fall on a working day for the
casual workers,

In cases where it is not possible to
entrust all the items of work now
being handled by the casual work-
ars to the existing regular staff,
additional reguiar posts may be
created to the barest minimum
necessary, with the concurrence of
the Ministry of Finance.

Where work of more than one type
is to be performed throughout the
year but each type of work does not
justify aseparate regularemployee,
a mulitunctional post may be cre-
ated for handling those items of

AUGUST 20, 1990
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work with the concurrence of the
Ministry of Finance.

The regularisation of the services
of the casual workers will continue
to be governed by the instructions
issued by this Department in this
regard. While considering such
regularisation, a casual worker may
be give relaxation in the upper age
limit only atthe time of initial recruit-
ment as a casual worker, he had
not crossed the upper age limit for
the relevant post.

it a Department wants to make any
departure from the above guide-
liens, it should obtain the prior
concurrence of the Ministry of Fi-
nance and the Department of Per-
sonnel and Training.

All the administrative Ministries/Depart-
ments should undertake a review of appoint-
ment of casual workers in the office under
their control on a time-bound basis so that at
the end of the precribed period, the following
targets are achieved:

(a)

(b)

©)

All eligible casual workers are ad-
justed against regular posts to the
extent such regular posts are justi-
fied.

The rest of the casual workers not
covered by (a) above and whose
retention is considered absolutely
necessary and is in accordance
with the guidelines, are paid emolu-
ments strictly in accordance with
the guidelines.

The remaining casual workers not
covered by (a) and (b) above are
discharged from service.

2. The following time limit for complet-
ing the review has been prescribed in re-
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spect of the various Ministries/Depariments:
(a) Ministry of Railways 2 Years

(b) Department of Posts,
Department of
Telecommunications

and Department of
Defence Production

1 Year
(c) Aliother Ministries/

Department/

Offices 6 months

Each Ministry should furnish a quarterly
statement indicating the progress of the
review in respect of the Ministry (proper) and
all Attached/Subordinate offices under them
to the Department of Personnel and Training
in the proforma attached. The first quarterly
return should be furnished to this Deparn-
ment by the 10th Ocotober, 1988.

3. By strict and meticulous observance
of the guidelines by all Ministries/Depart-
ments, it should be ensured that there is no
more engagement of casual workers for
attending to work of aregular nature, particu-
larly after the review envisaged above is duly
completed.

Each Head of Office shouid also nomi-
nate an officer who would scrutinise the
engagement of each and every casual
woerkers and the job for which he is being
employed to determine whethe( the work is
of causal nature or not.

4. Ministry of Finance etc. are requested
to bring the contents of this Office Memoran-
dum to the notice of all the appointing au-
thorities under their respective administra-
tive control for strict observance. Cases of
negligence in the matter of implementing
these guidelines should be viewed very
seriously and brought to the notice of the
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appropriate authoriities for taking prompt
and suitable actions against the defaulter.

{D.P.Bagchi)

Joint Secretary of the Government of India

All Ministries/Department/Offices of the
Government of India as per the standard list.
No. 49014/2/86-Estt (C) Dated
the 7th June 1988

As copy is forwarded for information
ano necesary action to:

1. Ali the Attached and Subordinate
offices of the Ministry of Home Af-
fairs and the Ministry of Personnel,
Public Grievance and Pensions.

2. Comptrolier and Auditor Generalof
India with 200 Spare copies.

3. Ministry of Finance (Controller
General of Accounts) Lok Nayak
Bhavan, New Delhi.

4. Ministry of Finance (Department of
Expenditure), Their U.O.No. S-45/
ENV88 dated 9.3.1988 refers.,

5. Chief Controller Accounts/Control-
ler of Accounts of all Ministries and
Departments of the Government of
India.

(A. Jayaraman)

Director

Copy to all officers and sections in the
Ministry of Home Affairs and the Ministry of
Personnel, Public Grlevance and Pension.
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Quatrterly Statement showing the progress
made in the review carried out by various
Ministrties etc. about the casual workers

engaged by them.
1) Name of Ministry/Department
(2) No. of casual worker engaged

as on 1.6.1988.
(a) in the Ministry proper

(b) Attached and Subordinate of-
fices

Total

(3) No. of casual workers who
have been given regular ap-
pointment as a result of re-

view.

4) No. of casual workers whose
services have been discontin-
ued.

(5) No. of casual workers whose

services have been retained
atthe end of the quarter—{July-
September, 1988, October to
December, 1988 etc.}
Note: The first return for the quarter
July, 1988 to September, 1988
should be furnished by the 10th
October, 1988. Similarly sub-
sequent returns should be
furnished by the 10th of the
month following the quarter.

Closure of Polluting Industrial Units

1649. SHRID. AMAT: Will the Minister
of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the number of industries or factories
in the country closed down so far for polluting
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environment indicating the names and loca-
tions;

(b) the action taken against polluting
industrial units in Orissa;

(c) the names of the new industries and
factories the setting up of which have been
banned in Orissa due to environmental rea-
sons; and

(d) whether any loss of life and property
has been caused by the poliuted environ-
ment during the last three years; if so, the
details thereof?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTARY): (a) Thefollowing industrial units
have been closed down for polluting the
environment, by the Central Government
under the Environment (Protection) Act,
1986:

(1) Jineshwar Chemicals, Nandesari,
Guijarat.

(2) Basant Paper Mill, Ramnagar,
Varanasi, U.P.

(3) Papyrus Paper Limited, Nadia,
Waest Bengal.

(b) Action under the provisions of the
Water (Prevention and Control of Pollution)
Act, 1974, Air (Prevention and Contro! of
Pollution) Act, 1981 and Environment (Pro-
tection) Act, 1986 are taken against the
defaulging industrial units to ensure that
they do not violate the standards laid down
for emissions and effluents, by the Orissa
State poliution Control Board. Closure or-
ders have been issued against three units,
namely, The Hira Cement Limiteed, Bar-
garh, Dyes and Chemicals Limited, Bari-
pada; and East Coast Fertiflizers and Chemi-
cals Limited, Kalam by the Orissa State
Pollution Control Board. The last named unit
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has restarted operations after installing the
required pollution control devices.

(c) (i) Establishment of all catego-
ries of polluting industries in
the industrial estates of Man-
cheswar and Chandka, at
Bhubnaneshwar has been
banned by the Orissa State
poliution Control Board.

(i) Establishment of new stone
crushers, Brick kilns, Lime
Kilns and Coal brigquetting
units close to highways and
human habitations has been
prohibited by the Orissa State
Pollution Control Board.

(d) There is no information of loss of life
and property caused by the polluted envi-
ronment.

Agro Forestry

1650. SHRI LOKENDRA SINGH: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the main components of Agro
Forestry Scheme;

(b) whether Government are aware that
in Madhya Pradesh a very large area of land
is lying vacant under the Revenue Depan-
ment; and

(c) whether Union Government pro-
pose to lease out such lands to voluntary
organisations for agro forestry so that envi-
ronmental imbalances may be doen away
with?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTARY): (a) The main component of the

SRAVANA 29, 1912 (SAKA)

Written Answers 94

Agro-forestry Programmae is the distribution
of seedlings of useful species to the farmers
for planting on their own lands and providing
technical and other assistance for this pur-

pose.

(b) Itis estimated that Madhya Pradesh
has over 129 lakh hectares of non-forest
wastelands, including land belonging to the
Revenue Department.

(c) No, Sir.
Closure of Konark Temple

1651. SHRI BHABANI SHANKAR
HOTA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government are aware of
that world famous main Konark Temple
continuesto be closed and is in abad shape;

(b) i so, the reasons therefore indicat-
ing the period for which this remained closed;
and

(¢) whether the restoration work is
being taken and the time by when the temple
is likely to be opened for tourists?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI!
MEHTA): (a) to (c). The remains of the Sun
Temple Konarak, (built in the 13th Century
A. D) were protected as a monumnet of
national importance by the Government of
India in 1915, when it was not under worship
and was already in a ruined State, with apart
of it filled up with sand for its structural
stability.

The temple complex is maintained,
conserved and preserved by the Archaso-
logical Survey of India. This complex is open
to visitors from sunrise to sunset.
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Peopie Below Poverty Line

1652. SHRI SATYAGOPAL MISRA:
Will the PRIME MINISTER be pleased to
state the State-wise number of people living
below the poverty line at the end of the
Seventh Five Year Plan?

THE MINISTER OF STATE IN THE
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MINISTRY OF PLANNING AND MINISTER
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI
BHAGEY GOBARDHAN): The State-wise
number of people below the poverty line for
1987-88, the latest year of the Seventh Plan
for which estimates have been made, is
given in the Statement below.

STATEMENT

Number of Persons below poverty line: Statewise, 1987-88 (Povisional)

S. No. States No. of persons (Lakhs)
1 2 3
1. Andhra Pradesh 195.05
2. Assam 52.51
3. Bihar 335.75
4. Gujarat 46.81
5. Haryana 18.29
6. Himachal Pradesh 4.50
7. Jammu & Kashmir 9.41
8. Kamataka 136.13
8. Kerala 48.65

10. Madhya Pradesh 223.31

11. Maharashtra 213.27

12. Orissa 114.47

13. Punjab 13.58

14. Rajasthan 96.20

15. Tamil Nadu 178.76
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1 2 - 3
16. Uttar Pradesh 422.01
17. Waest Bengal 173.31

Al India 2324.04

2. These calculations are based on the
provisional results of 43rd Round of National
Sample survey dataon household consumer
expenditure.

3. State-wise poverty ratios have been
estimated using the same methodology as
was used at the time of the formulation of the
Seventh Five YearPlan. Sincethen, anumber
of issues have been raised about the meth-
odology of poverty estimation and these
issues are being considered by an Expert
Group headed by Dr. D.T. Lakdawala.

4. The estimates presented here are
tentative and are likely to get revised in the
light of the recommendation of the Expert
Group. Finalisation of the resuilts of 43rd
Round by the National Sample Survey Or-
ganisation may also necessitate some
changes in the Estimates.

5. Number of poor have been estimated
using the projected population as on 1st of
March, 1988.

Proposal to Enhance the Commutation
Vaiue of Pension

1653. SHRIA.K. ROY: Willthe PRIME
MINISTER be pleased to state:

(a) whether Government propose to
enhance the commutation value on the

admissible amount of pension of tha retired
Central Government Employees commen-

surate with increasing price rise and erosion
of value of money; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). No,
Sir. Commutation value of pension is calcu-
lated on the basis of a Table of Values
prescribed under the Commutation Rules.
These Values are based only on life expec-
tancy and the rate of interest on Government
borrowings and are not affected by the in-
crease in price rise. The present commuta-
tion table is in force form 1971. if the Com-
mutation table is revised on the basis of
current rate of interest, despite marginal
increase in life expectancy, it will have the
eftect of lowering the commuted value in-
stead of enhancing it.

UGC Allocation for New Project to
Kerala

1654. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wilithe PRIME MINISTER be
pleased to state:

(a) whether the University Grants
Commission has made any allocation for
new projects under State Plan of the Gov-
emment of Kerala or of any other State;

and

{b) if so, the details of allocation and
proposed projects in the State of Kerala?
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THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) and (b). No, Sir. The Commis-
sion provides development assistance for
strengthening institutional infrastructure such
as buildings, books and journals, equipment
and other facilities designed to promote the
quality and level of teachig and research.
The Commission also provides grants under
various schemaes of special assistance. The
U.G.C. has not finalised the allocations to
universities in the 8th Plan. However, the
allocations are not likely to be less than inthe
7th Plan.

[Translation }
Artificlal Hockey Surfaces at Ranchi

1655. SHRI SHIBU SOREN: Will the
PRIME MINISTER be pleased to refer to the
reply given on 30 the April, 1990 to Unstar-
red Question No 6921 regarding Astro-Turfs
in India and State:

(a) the reasons for the delay in laying
artificial hockey surfaces at Ranchi, Bihar;
and

(b) the kind of facilities proposed forthe
training of the players there?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) Government of India sanc-
tioned an amount of Rs. 40.00 lakhs to Bihar
State Sports Authority in November 1988 for
the laying of an antificial hockey surface at
Ranchi. The installation of the surface is the
responsibility of Bihar State Sports Author-
ity, which appears to have take time to exe-
cute the Agreement with the Supplier and
also in taking other consequential action like
installation of sub-base. This appears to be
the cause of the delay.
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(b) Bihar State Sports Authority is the
owner of the surface. Therefore, primarily, it
istheir responsibility to develop the facilaities
for the training of the players.

Sport Authority of India has, however,
decided to establish its Special Area Games
(SAG) Hockey Centre at Ranchi. it has al-
ready taken up the construction of the Hostel
for the SAG trainees who will also be utilising
this Artificial Hockey Surface.

Poaching of Elephants in Karnataka

1656. SHRIJANARDHANA POOJARY:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) wheat is the number of elephants
killed by ivory smugglers in Karnataka so far
during the curent year,

(b) the steps taken to protect the ele-
phants; and

(c) the action take against guilty per-
sons?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTARY): {a) It has been reported by the
Kamnataka Forest Department that during
the current year five elephants have been

killed by poachers.

(b) Steps taken by Government protect
elephants in Karnatak include:

(i) Coordination between the Chief
Wildiife Wardens of Karnataka,
Kerala and Tamil Nadu by regular
meeting and exchange of informa-
tion of protection of elephants and
illegal trade in ivory.

(i) Police cell has been created under
the Forest Depatment of Kerna-
taka State for control of poaching



101 Written Answers

and smuggling of ivory.

(liy The existing staff engaged in anti-
poaching activities has been
strengthened for this purpose. Tribal
trackers have also been engaged.

(iv) Improvement in the communica-
tion system through the provision
of telephone and wireless-sets has
been effected.

(v) Patrol Guards are being suitably
armed.

(vi) A centrally sponsored scheme viz.
*Control of Poaching and lllegal
Trade in Wildlife: is being imple-
mented.

(vi) The Wild Life (Protection) Amend-
ment Act, 1986, has imposed a
total ban on the trade and manu-
facture of articles made from Indian
ivory.

(c) In respect of the five elephants killed
by poachers as mentioned in answer to part
(a) of the question, the Police have instituted
cases which are under investigation.

Alr Crashes of IAF

1657. SHRI SANT KUMAR MANDAL.:
Will the PRIME MINISTER be pleased to
state:

(a) whether there has been a spate in
the crashes of the Indian Airforce aircraft in
recent years;

(b) if so, whether any expert enquiry
has been instituted to probe into the causes;

(c) whether there had recently been a
significant mis-match between the induction
of airfcraft and availability of first and second
line servicing facilities; and
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(d) the effective measures being taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) No, Sir.

(b) Every accident is investigated by a
Court of Inquiry to ascertain its cause and to
suggest such remedial measures as may be
necessary.

(c) No, Sir.
(d) Does not arise.

R & D on Dehydration of Flowers and
Follage

1658. SHRIMATI SUBHASHINI ALI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the National Botanical
Research Institute, Lucknow has been en-
gaged in Research and Development work
on dehydration of flowers and foliage which
was, also exhibited in Kerala in September,
1989; and if so, the details thereof indicating
commercial implications and relevance of
the findings; and

(b) whether similar work is being done
in any other CSIR laboratory and if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL.-
OGY (PROF. M.G.K. MENON): (a) Yes, Sir.
Dehydrated flowers and foliage form excel-
lent raw-materials for making several sale-
able items like greeting cards, wall hang-
ings, landcapes and floristic arrangements
in sealed transparent containers. Cottage
scale production of these items can come up
with institutional support.

(b) Yes, Sir. CSIR Complex, Palampur
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has taken up extension of this technical
knowhow, as a result of which 150 women
entrepreneurs have been trained. The ex-
tension work has further facilitated setting up
of 10 units during the last 3 years.

Tree Plantation Target

1659. SHRI AHENDRA SINGH
MEWAR: Will the Munister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) the tree plantaton target achieved
by the National Waste Land Development
Board during he last three years;

(b) whether any monitoring mechanism
has been evolved by the National Waste
Land Development Board to ascertain the
survival of seedlings planted; and

(c) the plantation target achieved in the
State of Rajasthan?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTARY): (a) The afforestation/tree plan-
tation targets and achievements for the
country reported under the Twenty Point
Programme, during the last three years, are
given below:

Year Targets Achievement
(Seedling in crores)
1987-88 360.39 355.11
1988-89 400.26 423.68
1989-00 336.85 34237

(b) Reguilar monitoring of the afforesta-
tion and tree planting activities is the direct
responsibiloity of the State Government
concerned. Overall r onitoring is carried out
by the National Wastelands Development
Board and also by the Migistry of Programme
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implementation. As a part of such monitor-
ing, spcial studies have been undertaken
from time to time to asses the survival rate of

seedlings planted.

(c) The afforestationtree plantation
targets and achievements in the State of
Rajsthan reported under the Twenty Point
Programme, during the last three years, the
give below:

Years Targets Achievements
(Seedling in Lakhs)
1987-88 1200.00 1173.87
1988-89 1300.00 1310.00
1989-90 900.00 916.00

Survey of Tehri Dam Project by BSI

1660. SHRIMATI VASUNDHARA
RAJE: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Botanical Survey of India
have undertaken any survey regarding evi-
ronmental aspect of the Tehri Dam Project;

(b) i so, the finding of the survey,

(¢) whether Government have exam-
ined these findings; and

(d) if 90, the reaction of the Government
thereto?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHR! NILAMANI
ROUTARY): (a) &nd (b). The Botanical Sur-
vey of India carried out a preliminary study of
fiora in the Tehri submergence area and
reported some rare and endangered spe-
cies likely to be affected by inundation,

(c) and (d). The Tehri Dam Project
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Authorities are to prepare a conservation
plan on the basis of a detailed study.

Shortage of Medical and Technical
institutions

1661. SHRI J.P. AGARWAL: Will the
PRIME MINISTER be pleased to state:

(a) whether Government are aware of
the problems and shortage of medical and
other techical institutions in the country;

(b) if so, measures Government pro-
pose to take;

(c) whether Government have made
any assessment of the situation in various
parts of the country in this regard;

(d) if so, whether Government wouid
consider bringing out a white paper in the
matter; and

(e) i not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) to (e). The Government is
aware of the problems and shortage of
medical and technical institutions.in some
parts of the country and in some specialised
disciplines. Government has instituted sev-
eral schemes and programmes to overcome
the shortages. Manpower assessment is
conducted periodicaly by the Central and
State Governments. In order to assess the
existing medical and para-medical manpower
inthe country a study is being undertaken by
the indian Society of Health Administration
under the auspices of Ministry of Health and
Family Weltare and World Health Organisa-
tion.
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Books Published by National Book
Trust

1662. SHRI BALVANT MANVAR: Will
the PRIME MINISTER be pleased to state:

(a) the number of books published by
National Book Trustwhich have been lyingin
the Godowns of the Trust for the last three
years or more and which have not been sold
so far and the total value of these unsold
books; and

(b) action being taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) A total number of 605035
copies of 1791 titles published by National
Book Trust, India in various languages pub-
lished in 1986 and before, valued at Rs.
28.01 lakhs, are in stock with them.

(b) Through improvements in organisa-
tion and marketing the Trust was able to
increase sale of its publications in 1988-89to
Rs. 120.31 lakhs from the annual average of
around Rs. 17.50 lakhs only. During the year
1989-90 the sale exceeded Rs. 200 lakhs.

Pre-School TV Project Run By U.G.C.

1663. SHRIKAILASH MEGHWAL.: Will
the PRIME MINISTER be pleased to state:

(a) the relevance and rationale of run-
ning pre-school TV project for production
films through puppet shows for the educa-
tion of pre-school children by the University
Grants Commission at Lady lrwin College,
New Delhi;

(b) whetherthe project has been envis-
aged under the UGC Act or mooted with the
approval of Union Government;
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(c) the amount spent on this project
during the last three years; year-wise and
head-wise; and

(d) the details of staff provided for this
project?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRiIi CHIMANBHAI
MEHTA): (a) In September, 1987, the Uni-
versity Grants Commission (UGC) approved
a proposal for production of a pre-sichool TV
series. Preschool education is a part of the
comprehensive Home Science currieculam
at the University level. The Project has been
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set up at Lady Irwin College, New Dethi,
keeping in view the fact that the College has
strong Department of Child Development
and Education as well as an extensive
Communication Cell. The College also hasa
loboratory nursery school and, ,most impor-
tantly, under-graduate and post-graduate
students specializing in areas of study of
importance to the project.

(b) The Project has been evisaged
under the UGC Act.

(c) The details of grants sanctioned
year-wise by the UGC for the Project are as
under:

Year Grants sanctioned Purpose

1988-89 9.00 Project cost which includes Adm. charges,
honoraria, contingent and overhead charges.

1989-89 14.00 As above

1989-90 15.00 For video animation equipment and editing table.

(d) Under the Project, there is a provi-
sion for a full time Research Scientist and an
Administrative Officer. The other Staff like
script writer, cameraman, producer are
appointed on contrctual basis.

Construction of Goregaon-Mulund Link
Road Maharashtra

1664. SHRI RAM NAIK: Will the Minis-
ter of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government of Maharash-
tra have asked permission to use a part of
land of the Borivii National Park for construc-
tion of Goregaon-Mulund Link Road in
Mumbai (Bombay); and

(b) if so, the total length of the proposed

link road and what is the length of the road
which is to be constructed on forest land?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTARY): (a) No, Sir.

(b) Does not arise.

Submergence of Forest Area Due to
Rampura Khurd irrigation Project of
Madhya Pradesh

16685. SHRI S.C. VERMA: Will the
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) the year in which the proposal in
regard to submergence of forest areas due
to the commissioning of Rampura Khurd
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Irrigation Project in Sehore district of Madhya
Pradesh was first submitted to the Union
Government;

(b) the action taken by Government is
this regard; and

(c) it sanction has not been granted to
this project by the Union Government, the
reasons therefor?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTARY): (a) Madhya Pradesh State
Government submitted proposal for diver-
sion of 286.570 ha. forest land for Rampura
Khurd lrrigation Project in Sehore district on
17.4.1989.

(b) Diversion of 286.570 ha. forest land
has been approved by Central Government
under Section 2 ofthe Forest (Conservation)
Act, 1980 on 6.8.90.

(c) Doesn't arise.

Export of Electronic Rems In Eighth
Plan

1666. SHRI B.N. REDDY: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have fixed &
target of Rs. 6,000 croras for export of elec-
tronic items during the Eight Five Year Plan;
and

(b) i so, the main electronic items likely
to be exported and to which countries these
are likely to be exported?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (PROF. M.G.K. MENON): (a) The
Eighth Plan Working Group on the Electron-
ics Industry has recommended an export
target of Rs. 6300 crores for the terminal
year (1994-95) of the Vili Plan.
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(b) The main electronic items proposed
for export include consumer electronic prod-
ucts like Black & White and Colour Televi-
sions, Electronic Components, communica-
tion and broadcast equipments, computer
hardware, electronic instruments, computer
software and services. These items will be
exported to various countries including USA,
USSA, West and East European Countries
as well as several developing countries.

Amount Allocated for Adult Education

1667. SHRISHANTILAL PURUSHOT-
TAM DAS PATEL: Will the PRIME MINIS-
TER be pleased to state:

(a) the amount allocated for the adult
education programme during the Seventh
Five Year Plan, State-wise;

{b) the amount spent for adult educa-
tion programme in the country so far, State-
wise;

(c) the number of persons covered
under the programme during the period;.

(d) the target fixed under the national
literacy mission for Eighth Five Year Plan;
and

(a) the amount likely to be allocated for
the purpose, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA):(a) and (b). A Statement-i showing
state-wise allocation of funds and the actual
expenditure in the State Sector for Adult
Education during the 7th Five Year Plan is
given below. Statement -ll showing the
amount of grant realeased to various States/
UTs under the Cenntrally Sponsored
Schemes of Rural Functional Literacy Pro-
grammes, Strengthening of Administrative
Structures and Post Literacy and Continuing
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Education during the 7th Five Year Plan (d) The National Literacy Mission aims
period is given below. at imparting functional literacy to 50 million
adultilliterates durignthe 8th Five Year Plan.

(¢) An estimated 399.24 lakhs were (e) The allocation for the NLM during
enrolled in the programme during the 7th  this period will have to await the formulation
Five Year Plan period. of the 8th Five Year Plan.
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